SECTION-11B
N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTl ON
PETI TI ON FOR SPECI AL LEAVE TO APPEAL (CRL.) NO. 9336 OF 2013
W TH

CRIM NAL M SCELLANEQUS PETI TI ON NOS. 23662 & 23663 OF 2013
(Applications for exenption fromfiling official translation
and bail)

BALDEV SI NGH ...Petitioner
VERSUS
STATE OF PUNJAB ... Respondent

OFFI CE REPORT
The matter above nentioned was |isted before the Hon'ble
Court on 22.11.2013 when the Court was pleased to pass the
foll owi ng order:

“Issue notice on application for bail as well
as on the Special Leave Petition, returnable within
t hree weeks.

Liberty is granted to the petitioner to serve
a copy of the Special Leave Petition wupon the
St andi ng Counsel for the State of Punjab .~

Accordi ngly Show Cause Notice returnable on 13.12.2013 was
issued to the sole Respondent/State of Punjab, through Regd.
A.D. Post on 28.11.2013. A copy of the notice was al so issued
to M. Kuldip Singh, Standing Counsel for State of Punjab. A
copy of dasti notice was also handed over to the Counsel for
the Petitioner for effecting service of notice and to file
proof of dasti service.

It is submtted that Neither AD card nor unserved cover
containing notice has been received back from the sole
respondent, so far.

It is further submtted that Counsel for the Petitioner
has on 06.12.2013 filed affidavit with proof of serving a copy
of Special Leave Petition on M. Kuldip Singh, Standing Counsel
for t he State of Punj ab but no one has filed
Vakal at nama/ Appear ance on behal f of sol e respondent, so far.

Service of Show Cause Notice is conplete by way of dasti.
Servi ce.

The matter is |listed before the Hon' ble Court with this
of fice report.

DATED this the 10th day of Decenber, 2013.
ASSI|I STANT REQ STRAR



Copy to:
Dr. Kailash Chand, Advocate
*M. Kuldip Singh, Advocate
*You are requested to file Vakal at nama/ Appear ance.
ASSI STANT REQ STRAR
SK- C2



